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(24 &55)
Concern over discrimination in educafion loan for ﬂ.glbu“urﬁfs children

CR. E.M. SUDARSANA NATCHIARPPAN (Tamil Nadu): Sir, education loan for students from the
MNatiormlised Banks are available on various terms according to the amount needed. Even though the
Government promised to give loan for the students to the ture of Rs. 3 lscs without any security, on
the basis of the earrability after completion of the course, the mnks are demanding security and not
accepting agricutural land. When the agriculturist’s children are trying to pursue education in the
USA, the UK and other countries, t costs more than Rs. 15 lacs for the course. But the banks

totally reject the request saying that agricultural lands are not acceptable as security. It & aclear

TTransliteration in Urcu Script,
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discrimination and exclusion of rural students who cannot possess commercial properties. Hence |
request the hon. Minister for Finance to direct the banks to accept the agricultural land as security for
education loan and disburse the amount guickly so that the rural students can benefit in global

market.

SHRI SHANTARANM LAXMAN NAIK (Goa): Sir, | associate myself with the Special Mention macde
by the hon. Member.

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, | associate mysslf with the Special Mention
made by the hon. Member.

SHRI GIREESH KUMAR SANGHI (Andhra Pradesh): Sir, | associate myself with the Special

Menticn made by the hon. Member.
I v (IER) Ay, 3 o Aredla = S & waere HeE b1 TUIRYE Sl g

Demand to give status of Scheduled Tribes to Muslims belonging to

Msav and Msvasi castes
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SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, | asscciate myself with the Special Mention
made by the hon. Member.

MR. DEPUTY CHAIRMAMN: The House g adjourned to meet tomarrow at 11.00a.m.

The Houge then adjourned at five minutes past seven of the clock
till eleven of the clock on Tuesday, the 28th July 2009,
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